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About NLIU-JBL

The Centre for Business and Commercial Laws (CBCL) of National Law Institute University, Bhopal 

is pleased to announce the call for submissions for the first volume of its journal: NLIU Journal of 

Business Laws (NLIU-JBL). The NLIU-JBL is a peer-reviewed business law journal which aims to 

create meaningful debate and discourse to help build a fair and equitable regime of business laws and 

to study the dynamic confluence of the academic and the transactional world represented by such laws. 

Theme 

NLIU-JBL is accepting submissions under the broad theme of “Business and Commercial Laws”. The 

mandate of the NLIU-JBL thus includes company law, securities law, capital markets regulation, 

banking and finance, taxation, foreign investment, competition law, commercial dispute resolution, 

contract and commercial law, and employment law inter alia. However, the submission must be of 

contemporary relevance.   

Categories for Submission

NLIU-JBL is accepting genuine, original and unpublished submissions by research scholars, 

professionals, academicians and law students from across the country. The submissions can be made 

under any of the following categories:

Long Articles – 4000 to 7000 words. The article must be a comprehensive and an in depth analysis of 

the problem(s) or idea(s) dealt with by the author and should include reference to a range of sources 

and contributions in the form of alternatives and suggestions.

Short Articles – 2000 to 4000 words. The article must be an analysis of the problem(s) or idea(s) dealt 

with by the author and should include reference to a range of sources and contributions in the form of 

alternatives and suggestions.
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Case Comments – 2000 to 4000 words. The comment must be an analysis of a recent judgment, bringing 

out its relevance in light of the development of commercial laws, views expressed in the judgment and 

the opinion(s) of the author.

Legislative Comment– 2000 to 4000 words. The comment must analyse a recent legislative instrument. 

It must examine the objective of the legislation and the legal impact the same is expected to have. 

Book Review – 1000 to 3000 words. The review must be a crisp account of a recently published book 

including the issues explored and related arguments of the author.

The word limit is inclusive of footnotes but exclusive of the abstract.

Submission Guidelines 

All original submissions must be accompanied by an abstract not exceeding 300 words. The abstract 

must expressly include the novelty and usefulness of the idea that the author wishes to put forth and 

must categorically mention the specific contribution of the submission, beyond the existing available 

literature, and the practical utility of his/her recommendations. 

The body of the manuscript should be in Times New Roman, Font Size 12 and in 1.5 line spacing. The 

footnotes should be in Times New Roman, Font Size 10 and in single line spacing. The citations must 

conform to The Harvard Bluebook style of citation, 20th edition. 

Co-authorship is permissible up to a maximum of two authors. Further, kindly adhere strictly to the 

word limit prescribed. However, co-authorship is not allowed in case of Case Comment, Legislative 

Comment and Book Review.

Kindly mail your manuscript in MS Word (.doc/.docx) format to cbcl@nliu.ac.in before 11:59 PM, 

17th February, 2019.  The subject of the E-Mail should be “Submission for NLIU-JBL – [Submission 

Category] - (Title of the manuscript)”. 
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The submission should be accompanied by a Covering Letter which must include the following details: 

 Name of Author(s) 

 Contact Details– Address and Mobile No. 

 Name and Address of Institution 

 Academic Qualifications / Affiliations

Copyright 

Submissions made to NLIU-JBL are on an exclusive basis. The Submissions for the NLIU-JBL must 

not have been previously published or submitted for publication elsewhere. The contribution presented 

to and accepted for publication and copyrights therein shall be the intellectual property of the NLIU-

JBL. 

Contact Details

In case of any queries kindly drop an email at cbcl@nliu.ac.in or contact:

Arshia Verma (Convenor) - +91-7049729766

Rohan Kohli (Co-Convenor) - +91-9617950534

Shounak Banerjee (Secretary) - +91-9911425727

Published by the Centre for Business & Commercial Laws 

National Law Institute University

Kerwa Dam Road

Bhopal – 462 044 
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About NLIU

The National Law Institute University situated at Bhopal was established by the Act No. 41 of the State 

Legislature of Madhya Pradesh in 1997. Since its establishment, the Institute has earned the status of a 

premier law school of the country that focuses on imparting quality legal education, conducting and 

encouraging research in varied areas of law and organizing workshops, seminars and training programs. 

In its brief journey of two decades, it has been able to carve out a niche for itself in academic excellence 

and placement of its students. It now stands as one of the most reputed law universities in the country 

and has been consistently rated as such.

About CBCL 

The Centre for Business and Commercial Laws is a UGC recognized body established in 2008. Our aim 

is to generate awareness and facilitate research in the field of business and commercial laws. For this 

CBCL provides several avenues that allow for exploration of the field. In furtherance of this aim, CBCL 

undertakes a number of engagements throughout the course of the year. 

One such engagement is CBCL’s flagship event; the NLIU – Trilegal Summit on Corporate and 
Commercial Laws. Conducted jointly with Trilegal, the Summit constitutes 15 paper, selected after 

rigorous evaluation, presented on various topics. The previous three editions of the Summit, which 

focused on Mergers and Acquisitions, and witnessed submissions and participation from law students 

across the country. The scope of the 2018 Summit was expanded to include corporate and commercial 

laws. By attracting over a 110 contributions, it was successfully concluded on 24-25 August 2018. The 

eminent panel of judges incuded Mr. Yogesh Singh and Mr. Ramakant Rai, Partner(s), Trilegal.

Another one of the avenues CBCL provides in collaboration with Khaitan & Co is the NLIU – Khaitan 
Course on Corporate Laws. This interactive course was held over two days; 10 – 11 February 2018 

by Mr. Ashish Razdan and Mr. Vineet Shingal, Partners at Khaitan & Co. The topics discussed included 

important deal structures, transaction documents, due diligence and FEMA Regulations. The 

participants consisted of 60 students selected from NLIU. This year, the course is scheduled for 9 – 10 

February 2019. 
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In addition, CBCL has been successfully organizing regular guest lectures delivered by experts in 

business law. Moreover CBCL has been consistently organising the Corporate Hour discussion series 

on a weekly basis which updates students with the developments of business and commercial laws. 

CBLC has also started The CBCL Blog (www.cbcl.nliu.ac.in) which invites submissions from students 

and practitioners across India on the subjects of corporate, arbitration, insolvency, taxation, and sports 

law. So far, the blog has published over 80 submissions and has been acclaimed by legal practitioners 

and students, alike. 

 


